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CENTRAL  ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BENCH NEW DELHI

New Delhi, this the 30th day of July, 2003

Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman{(J)
Hon’ble Shri R.K. Upadhyaya, Member (A)

Shri Maha Singh,

S/0 Shri Mukhtiar Singh,

EX. Heavy Vehicle Driver,

Delhi Milk Schems, R/C V&PO Karala,

Deihi-110085, s L ARRTicant

(By shri S.M. Garg, Advocats)
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Union of India,

through tne Sscretary,
Ministry of Agriculturs,
Cepartment of Animal Husbandary Dair

Krishi Bhawan,
New Delhi-110001.,
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(By Shri 3., Mohd. Arif, Advocate)

ORDER {(ORAL)

By Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)

This CA, which 1is the Tifth round of

ritigation by the applicant against the same
respondents, has been filsed by him impugning the order

dated 1.5.13%0 ﬁaésad by the disciplinary authority

and the ordsr dated §.4.2000 passad by the appsllate
authority. :
2. In Grder 1o appreciate thse facts and

submissions made by the lsarned counsel for applicant

in  the present CA, it will bhe neceszary to sss two of

o

the previous orders of ths Tri unail, i1.e., the order
dated 25.3.198% in OA 1140/1887 and the order dated

22.11.,1833 in OA 295/1996. The operative portions of
4
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the Tribunal’s ordersdated 25.9.1989 ang 22.11.7
read as follows respectively:-

“In the result, the application 18 dismissed
with the observations that the reviewing
guthority should give the _applicant an
opportunity of being %eard be Ore _passing a
final ordsr after the &ngusi is complatsd.”
(umphaa1L added)
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3. Admittedly, ths above directions given in

paper Lok, Shri 5. M., Garg, lsairned Counsgs

ated Z22.11.1883% ars that the “appalla




disciplinary authority nor the apps!

the compstent autnhority to pass the
SUbMIssion af  the inquiry repor

8 Gorder dated 25.8.1383, whi

Gecome Tinal and binding on both the
4, Shri 5.4, Arif, learnsd coun

tarms of Tribunal’s order dated 2
235/1936. He has submitted that

guthority was required to dispose of

of the Tribunal in QA 1140/1387 and

are unable to agrese with the contan
counsel fTor the respondsnts that

and the orders of the Hon’ble Supr

t, in tarms ]

ch admittedly nas

(1]

parties,
s8] has submitted

it the appsilats

the appsllate
the appeal which
eriod and nothing

prayed that the
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roresaid arders
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8. By thse
considering the
in OA  1140/1987

ems Court 1in L,

within a pericd of four months. A

»}7 impugned order passed by the appellat:
(7

nd Others, ({(13387)
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the applicant, namsly, that
issued by tne compstent aut
the direction of the Mini
retter dated Z4.7.1387 which
of the Tribunal vide iis C
appellate authaority did not
other words, in terms of
25.9.1389 which has becoms
parties, it was necessary t

O
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This has

hough 1n paragrapn 3 (1},

n mentioned which has been raised Dy

not Gesan

final and binding on 1the
o placs the inguiry rsport
after giving thse
f being heard should
ot the disciplinary or

not been dons in

present case, even though the relsvant Tfacts an

aforesaid orders are clear on ths subject. The
respondents should &alsc nave kKept in view the fact
that for some reason or another, there has besn &
number of O0OaAs and sincere attempt® should have Lasn
made on  their pgart Lo pass  relevant ordsr in
accordance with law and the directions of the Tribunal
in the aforesaid orders. This could have sasily besn
gons 1if only the appsllats authority had dealt with
the issuss 1in the cass in the manner reguired under
law, As a Co-ordinats Banch of the Tribunal
which had passed the ordsr datsd 256.93.1883, ws,
therefore, agres with the contentions of Shri E.M.
Garg, learned counssal that the respondsnts are bound
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to comply with the directions given thersin, without

ﬁ*ﬁ~ any fTurther unnecessary delay.

6. In the result, for the reasons given above,

the OA i3 allowed with the following dirsctions:-

(1) The impugned orders passed by the disciplinary
suthority dated 1.6.1330 and the appeilats
authority’s order dated 6.4.2000 are guashed
and sst aside;

(11) Respondent No.2 is directed to comply with the

‘ atoresaid orders of the Tribunal dated
256.9.1889 read with the corder dated 22.11.1938
and place the inguiry report before the
reviewing authar: who shall comply with
those directions in letter and spirit; and

{ii1) Taking into account the peculiar fTacts and

Gircumstances of th case, the reviewing

authority 18 granted two months from the date

. of receipt of a copy of this arder to pass ths

ii final order in the discip ary proceedings,
as abovs.

NG urder as to costs,
“~
Q’b . gv,_.a/(‘a-a—-‘ )
(R.K. Upadhyaya) (smt. Lakshmi Swaminathan)
Member (A) Vice Chairman (J)
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